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Office Report Orders

18.1.91. :

Present ; 3;hri Sant Lai, Counsel for the
Applicant,

Heard. The instant application is

prima facie barred by limitation. The

applicant hasjalso filed an M.?. seekijig
condonation of delay. The petition ha.s
neither been supported by any affidavit

nor the applicant has shown sufficient cause

to justify condonation of delay» The

application is, therefore, rejected as it

is hopelessly barred by limitation.
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